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BEFORE THE NATIONAL GREEN TRIBUNAL
- PRINCIPAL BENCH AT NEW DELHI
0.A. NO. 1250 OF 2024 '

IN THE MATTER OF:

Bharatiya Kisan Union Purwa: through its Secretary | ...Applicant
Versus

Union of India & Ors.

..Respondent(s)

OBJECTION / REJOINDER AFFIDAVIT ON BEHALF OF THE

~APPLICANT TO THE AFFIDAVIT FILED BY RESPONDENT NO. 2

~ (NATIONAL MISSION FOR CLEAN GANGA) IN COMPLIANCE OF

THE HON’BLE TRIBUNAL ORDER DATED 30.04.2024, FILED ON
29.08.2025.

MOST RESPECTFULLY SHOWETH:

[, Shyam Sunder Singh (S.S. Singh), S/o Late Shri V.P. Singh, aged about 46
years, residing at B-203, Badri Awas Yojana, Teliyarganj, Prayagraj, Uttar

Pradesh, presently at Prayagraj, do hereby solemnly affirm and state on oath as

-~ follows: .

1. That T am the authorized representative and Secretary of Bharatiya Kisan
Union (Purwa), the Applicant in the captioned matter. I am fully conversant
with the facts and circumstances of the case and competent to swear this

affidavit.

o)

That the Applicant respectfully submits this affidavit in reply to the
affidavit filed by Respondent No. 2, i;e., the National Mission for Clean
Ganga (NMCG), on 29.08.2025, in compliance with the order of this

’5 g{on?ble Tribunal dated 30.04.2024. The Applicant prays that this affidavit

be treated as part of the original application.

3. That the Applicant obj ects to the affidavit filed by Respondent No. 2, which
states that vide its order dated 01.05.2025, NMCG granted prior approval
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under Section 42(b) of the River Ganga (Rejuvenation, Protection and
Man’agement)' Authorities Order, 2016, for the construction of a Major
- bridge (3100mj on the river Ganga under package -2 of Phase -1 Prayagraj
Southern Bypass (Greenﬁeld) by NHAI at Jhusi to Naini, Prayagraj
(hereinafter “the disputed project”) and communicated the same to the

project proponent (Respondent No. 5).

4. That the Applicant respectfully submits that the order dated 01.05.2025
passed by Respondent No. 2 has been issued arbitrarily, illegal and is

contrary to law.

5. That the brief facts of the case are that the disputed project, namely a major
bridge aoross the River Ganga at vPrayagraj, is being constructed under the
Inner Ring Road Project. The said construction is taking place within the
ﬂoodplain as well as the mainstream of River Ganga, situated between Jhusi
and Naini, Prayagraj. It is pertinent to state that the construction work was
commenced and is being carried out without obtaining prior approval from
the National Mission for Clean Ganga (NMCG), which is in clear
‘contravention of Section 42(b) of the Ganga Authorities Order, 2016,
mandating such approval prior to the commencement of any construction

activity.

6. That on 09.09.2024, the Applicant duly informed the concerned authorities
regarding the construction of the said bridge being carried out without
obtaining' prior approval from NMCG. However, despite repeated
representations, no action was taken by the authorities. Consequently, the
Applicant was constrained to approach this Hon’ble Tribunal seeking its
kind intervention to ensure compliance with the provisions of the Ganga
~Authorities Order, 2016, and for initiation of appropriate action against the

tproiect proponent for violation of the said Order. Thereafter, this Hon’ble
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while carrying out the construction in question. A true copy of order dated .
15.01.2025 passed by this Hon’ble Tribunal is annexed herewith and
_marked as Annexure RA-1to this affidavit.

7. That Respondent No. 5 submitted a proposal seeking prior approval under
Section 42 of the Ganga Authorities Order,'2016 on ‘17.12.2024. However,
it is highly pertinent to note that, in a meeting held on 24.03.2025, NMCG
,hadf‘already recOmmerrdedthe said proposal for approval, wherein it was
categorically ‘observed that the construction of the bridge was already in

progress and apprdXimately 9% of the work had been completed. A trué

- copy 0f meeting held on 24.03.2025is annexed as Annexure RA-2 to this
affidavit. '

8. That Respondent No. 2 granted aipproval under Section 42 of the Ganga
- Authorities Order, 2016 on 01.05.2025 in an arbitrary manner, without
initiating any action againstrthe projeét proponents for violation of the
provisions of the said Order and for carrying out the construction of the
bridge without prior approval. A true copy of the approval granted by
NMCG is annexed herewith and marked as Annexure RA-3 to this

affidavit.

9. That the Applicant respectfully submits tha‘r the proposal was recommended
by the Cell Committee without following the due procedure, as the same
was still pending consideration before the State Mission for Clean Ganga,
Uttar Pradesh (SMCG-UP). Such recommendation, in the absence of prior
clearance from the competent State authority, is procedurally irregular,

arbitrary, and in violation of the established framework under the Ganga
Authorities Order, 2016.

.That the State Mission for Clean Ganga, Uttar Pradesh (SMCG-UP), in its

meetingheld on 16.05.'2025, considered the proposal for approval and
recommended the same in light of the fact that approval had already been

granted by NMCG on 01.05.2025. It was further observed and suggested
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that such proposal for' approval ought to have been submitted through
SMCG within the prescribed time and in accordance with the due
procedure. A true copy of SMCG recommendation is annexed as Annexure

RA-4 to this affidavit.

11.That Section 42 of the Ganga Authorities Order, 2016, mandates that prior
| approval %must be obtained before the cbmmencement of any project and
does not permit grant of approval postbfacto. Therefore, the approval dated
01.05.2025, having been granted after the commencement of the project, is
arbitrary, illegal, and in clear violation of the prescribed procedure under

the said Order.

12.That the Applicant respectfully submits that the order dated 01.05.2025
issued by NMCG, granting prior approval, is arbitrary, illegal, and
unsustainable in the eyes of law, as it is in clear contravention of Section
42(b) of the Ganga Authorities Order, 2016. The said approval has been
‘granted in complete disregard of the findings of the Joint Committee report,
which is available on record and had recommended imposition of
environmental compensation, as submitted by Respondent Nos. 3 and 4.
Such ’an approval undermines the stattitory régulatory framework
established for the protection and conservation of River Ganga and its
tributaries, and permits unauthorized construction activities to continue with

impunity.

13.That Respondent No. 2 is the principal authority constituted under the

proviéions of the Environment (Protection) Act, 1986 and the River Ganga

(Rejuvenation, Protection and Management) Authorities Order, 2016. It is

\ entrusted with the responsibility of implementing the provisions of the said
* tOrder, including the effective abatement of pollution and the rejuvenation,
L

0 protection, and management of the River Ganga and its tributaries.
However, in the preseht case, Respondent No. 2 has arbitrarily granted
approval to the project in question, in clear derogation of the very

provisions of the said Order which it is statutorily bound to uphold.
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14.That Respoﬁdent No. 2 has attempted to evade its responsibility and
statutory obligation to uphold the provisions of the Authority Order, 2016,
by granting approval in a case of clear violation, without initiating any strict
legal action against the concerned violators. Such conduct not only
~undermines the sanctity of the Ganga Authorities Order, 2016, and

cncoulagmg non-compliance.

15.That in light of the abové submissions, it is most respectfully prayed that
this Hon’ble Tribunal may be pleased to: a. Set aside the order dated
01.05.2025 issued by Respondent No. 2 granting prior approval to the
disputed project; b. Direct Respondent No. 2 to initiate appropriate action
against Respondent No. 5 for violating Section 42(b) of the Ganga
Authorities Order, 2016; c. Pass any other order(s) as this Hon’ble Tribunal
deems just, fit, and proper in the interest of justice.
g

DEPONENT

VERIFICATION

Paga 1 of this Affidavit are true and correct and Paras 2 to 15 are true to my
)’%’ (5{‘ nowledge and based on records and legal advice which I received and
~ believe to be true. No part of it is false and nothing material has been

concealed therefrom.

Verified at Prayagraj, on this the _} g day of March 2026.

DEPONENT
13 ol 1S e yA Ly ot s
(’i“ﬁﬂl (LY K] g l'b‘d"j‘
fflee at AHaha% he dozument is fare
Aentified By shrliomesees ssonnees
\jv’ocat“ thae Contant of the De ent<
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Kamesh Czandr Ojhe

Advocate Notary
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ANNEXURE RA-1

Item No. 20 Court No. 1

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No. 1250/2024
Bharatiya Kisan Union Purwa
through its Secretary Applicant
Versus

Union of India & Ors. Respondent(s)

Date of hearing: 15.01.2025

CORAM: HON’BLE MR. JUSTICE PRAKASH SHRIVASTAVA, CHAIRPERSON
HON’BLE MR. JUSTICE SUDHIR AGARWAL, JUDICIAL MEMBER
HON’BLE DR. A. SENTHIL VEL, EXPERT MEMBER

Applicant: Mr. Aditya Singh, Adv. for Applicant (Through VC)

Respondent: Ms. Priyanka Swami, Adv. for DM, Prayagraj (Through VC)
Mr. Amit Shukla, Adv. for UPPCB (Through VC)
Mr. Vivek Narayan Sharma, Mr. Adhiraj Wadhera & Ms. Shruti Priya
Mishra, Advs. for NHAI
Mr. Gigi. C. George, Adv. for NMCG

ORDER

1. In this Original Application, the Tribunal is considering the
allegation that a bridge across the river Ganga in Prayagraj is being
constructed under the inner ring road project in violation of the
environmental norm. The plea of the Applicant is that no permission as
required under clause 42 of the River Ganga (Rejuvenation, Protection
and Management) Authorities Order, 2016 has been obtained and the
construction is in progress in the flood plains and mainstream of river

Ganga.

2. There is also an allegation in respect of setting up of the batching
plant without obtaining the Consent to Establish (CTE) and Consent to

Operate (CTO).
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3. The River Ganga Order, 2016 in clear terms provides in Clause-6(3)
that no person shall construct any structure, whether permanent or
temporary for residential or commercial or industrial or any other
purposes in the River Ganga, Banks of River Ganga or its tributaries or
active flood plain area of River Ganga or its tributaries and Sub-clause 4
of Clause 6 of the Ganga Order, 2016 states that no person shall do any
act or carry on any project or process or activity which, notwithstanding
whether such act has been mentioned in this Order or not, has the effect

of causing pollution in the River Ganga.

4. The Clause 42 and 42 (a to c) of the Ganga rejuvenation Order,

2016 in clear terms provides that:

“42. Giving of prior approval in certain matters.- Every person,
the State Ganga Committees, District Ganga Protection Committees,
local authorities and other authorities shall obtain prior approval of
the National Mission for Clean Ganga, on the following matters,
relating to River Ganga and any area abutting River Ganga or its
tributaries, if required to implement the decisions of the National
Ganga Council, namely:-

(a) engineered diversion and storage of water in River Ganga
without affecting the flow of water downstream of the River
Ganga;

(b) construction of bridges and associated roads and
embankments over the River Ganga or at its River Bank or
its flood plain area;”

5. In response to the notice issued on 24.10.2024, the reply on behalf
of the Uttar Pradesh Pollution Control Board (UPPCB) dated 10.01.2025

has been filed stating as under:

6. That during the course of inspection it is observed by the Joint
Committee that project in question is running without
obtaining prior Consent / No Objection Certificate from
National Mission for Clean Ganga. Further, Regional Officer,
UPPCB, Prayagraj vide letter No. GO1235/0.A. No. 1250/2024 dated
13.12.2024 has recommended for imposition of Environmental
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Compensation. The copy of the said letter is being annexed herewith
as Annexure No.- R4/2.

7. That in pursuance to the above mentioned letter, UPPCB has
issued Show Cause Notice for imposition of Environmental
Compensation of Rs. 10,00,000/- (Ten Lac Only) against the project
proponent in question M/s GPT Infra projects Limited, Khasra No.-
146/2 & 200Mi., Village-Lawayan Kalan Uparhar, Pargana-Arail,
Tehsil-Karchana, District-Prayagraj vide its letter no. H21910/C-
2/ Water-176/24 dated 27.12.2024. The copy of the Show Cause
Notice is being annexed herewith as Annexure No.- R4/3.”

The above response clearly reveals that the project in question is

running without prior consent or no objection certificate from NMCG and

in violation of Ganga Rejuvenation Order 2016.

7.

The District Magistrate, Prayagraj has also filed the reply dated

12.01.2025 mentioning in Para 3(c) of the reply about the progress of the

work as under:

c) Out of 7.66 km of the project, a 3.1 km bridge is being
constructed across the River Ganga, downstream of
Sangam. At the time of inspection, foundation work for the
said bridge was in progress. The following project
particulars (furnished by the representative of M/s GPT
Infraprojects Limited) are detailed hereunder. Copies of all
relevant project records are being filed herewith and marked
as Annexure -3.

i) The unit has neither obtained Consent to Establish
(CTE) nor Consent to Operate (CTO) from the State
Pollution Control Board and has yet to apply for the
same.

j) By letter No. G1240/NGT OA No. 1250/2024, dated
13.12.2024, the Regional Office, Uttar Pradesh Pollution
Control Board, Prayagraj, issued a notice to M/s GPT
Infraprojects Limited to obtain the requisite Consent to
Operate under the Water (Prevention and Control of
Pollution) Act, 1974, and the Air (Prevention and Control of
Pollution) Act, 1981, via the Niveshmitra portal. Copies of
this letter are being filed herewith and marked as
Annexure-6.

k) By letter No. H 21910/C-2/Jal-176/24, dated 27.12.2024,
the Uttar Pradesh Pollution Control Board, Lucknow, issued
a Show Cause Notice proposing the imposition of
Environmental Compensation to the tune of INR 10,00,000/ -

1199
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(Rupees Ten Lakh). Copies of said Show Cause Notice are
being filed herewith and marked as Annexure -7.

D) The Ministry of Environment, Forest, and Climate Change,
Government of India, granted EC Identification No.
EC23A3601UP5675402N, dated 14.11.2023, in favor of the
National Highways Authority of India;, however, there is
no evidence of specific Environmental Clearance for
this portion of the project in Prayagraj and
Kaushambi. Copies of the aforesaid EC Identification are
being filed herewith and marked as Annexure -8.

m) By letter No. G 01238/NGT OA No. 1250/2024, dated
13.12.2024, the Regional Office, Uttar Pradesh Pollution
Control Board, Prayagraj, forwarded a copy of the Hon'ble
NGT's order in OA No. 1250/2024 to the Project Director,
National Highways Authority of India, 18C/28-A, Sarojini
Naidu Marg, Near AG Office, Civil Lines, Prayagraj,
directing that construction of the bridge across the
River Ganga, between Naini and Jhusi, shall proceed
only upon obtaining permission from the National
Mission for Clean Ganga. Copies of the said
communication are being filed herewith and marked as
Annexure -9.”

8. The above reply also clearly reflects that construction is being done

without requisite permission.

9. Learned Counsel for National Mission for Clean Ganga (NMCGQG)
submits that though the reply has been filed, since it has been filed
belatedly, it has not come on record. He has informed that no permission
from the NMCG has been obtained by Respondent No. 5, NHAI or
Respondent No. 6, Contractor. Learned Senior Counsel appearing for
Respondent No. 5, NHAI submits that he has not received the complete
set of papers in the OA. Hence, Counsel for the Applicant is directed to

supply the same within three days.

10. When a query was put to learned Senior Counsel for Respondent
No. 5 as to how it is proceeding with the construction without requisite
permission in violation of the norms, the learned Senior Counsel assisting
the Tribunal as an Officer of the Court has submitted that the Tribunal

has ample power to pass the order and restrain the construction.



11. In the above circumstances, we direct the NMCG to ensure that the
provisions of the Ganga Rejuvenation Order, 2016 are not violated by
Respondents No. 5 and 6 while carrying out the construction in question.
The NMCG is directed to submit a compliance report atleast one week

before the next date of hearing.

12. Learned Counsel for the Respondents are granted three weeks’ time
to file the reply. Thereafter, it will be open to Counsel for the Applicant to

file rejoinder within two weeks.

13. List on 30.04.2025.

Prakash Shrivastava, CP

Sudhir Agarwal, JM

Dr. A. Senthil Vel, EM

January 15, 2025
Original Application No. 1250/2024
dv..
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ANNEXURE RA-2
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“%3;;1;%{3 nal Mission for Clean Ganga
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Date: 27/03/2025

Subject: Minutes of the 8t Meeting of the Cell held on 24t March 2025 at
NMCG, New Delhi.

A copy of the minutes of the 8th meeting of the Cell held through hybrid mode

on 24th March 2025 at National Mission for Clean Ganga, DOWR, RD & GR, Ministry of
Jal Shakti is forwarded with approval of competent authority.

/“} .
A ¢
\}y’"’“?\

Anup Kumar Srivastava
Executive Director (Technical)

Encl: As Above

To

1

Member Secretary, Central Pollution Control Board, Parivesh Bhawan, East Arjun
Nagar, Delhi-110032.

2. Additional Director, Central Pollution Control Board, Parivesh Bhawan, East Arjun
Nagar, Delhi-110032.

3. Chief Engineer (P&DO), Central Water Commission, 901(S), Sewa Bhavan, RK
Puram, New Delhi 110066.

4. Deputy Director General (DDG), National Mission for Clean Ganga, Delhi.

5. Consultant (Legal), National Mission for Clean Ganga, Delhi.

Copy to:

1. Project Director, State Mission for Clean Ganga-UP (SPMG-UP), Plot No-18, Sector-
7, Gomti Nagar Extension, Lucknow, - 226010.

2. Project Director, NHAL PIU, 18-C/28-A, Sarojini Naidu Marg, Near A.G. Office, Civil

Lines, Prayagraj - 211 001 with a request to share presentation on the proposal to
anjali.nihnr@gov.in on or before 24th March, 2025.

Copy for information:

1

Director General, National Mission for Clean Ganga, New Delhi

wron e, (Gra afea If?fram el e, e e iR AT Wy [T, ARG WReR)

YorA e, WO I T e wefsgy, sfear e, 98 Reei-110002

NMOCG, {Ministry of Jal Shakti, Department of Water Resources, 3%@9: Development & Ganga Rejuvenation, Government of India)
File No. L-25012(11)/44/2024-0/0 ED(TECHFINREAHGNAY fibaisim fohenehllatienalcSitpativmy, ashia Gate, New Delhi-110002

Generated from eOffice by Arpita Kumari, CONSULTANT(AK)-O/0 ED(TEGHN. CONSUGART AEBAL,) 2RATTONAD MISSION FOR CLEAN GANGA on 28/08/2025 0RO am
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Minutes of 8th Cell Meeting for grant of approval from the NMCG, held on 24" March 2025

The Eight meeting of the Cell was held on 24.03.2025 at NMCG, New Delhi in hybrid mode to consider
proposals namely- 7. Construction of a Major Bridge (3100m) on the river Ganga under package-2
of Phase -/ Prayagraj Southern Bypass (Greenfield)” between Jhusi to Naini, Prayagraj” under section
42 of NMCG Authority's order 2016

The list of the participants is attached at Annexure-1.

Proposal: Construction of a Major Bridge {(3100m) on the river Ganga under package-2 of
Phase -| Prayagraj Southern Bypass (Greenfield)” between Jhusi to Naini, Prayagraj” under
section 42 of NMCG Authority's order 2016

1. Presentation by the Project Proponent

a) Project involves construction of a Greenfiald Prayagraj southern bypass /inner ring road of
64.763 km which has been proposed around Prayagraj City. The road connects key national
highways NH 19, NH 30, NH 35, NH 319 and the old GT road at two points.

b) Once constructaed Prayagraj Southern Bypass/Inner Ring Road will lead to decongestion of
the city and will act as the prime artery from southern side of the city. It will enhance
economic development, provide employment opportunities to locals, strengthen tourist
development, ensure road safety and provide better transportation facilities. Further, due to
decongestion, it will lead to decrease in pollution in the city.

¢) Permission was sought for construction of major bridge of length 3.1 Km to be constructed
on river Ganga under Package-2 of Phase-1. Package-2 comprises total length of 7.660 Km
and the bridge will connect Naini (near Lawayankala village) and Jhunsi (near Nababa
Uparhar) areas of Prayagraj. The proposed site is located in seismic zone Il. Salient features
of the major bridge are as under:

i. Type of bridge: Extradosed/PSC

ii. Length: 3.1 Km (2.067 km in river basin; 1.033 km in Flood plain)
iii. Road configuration: 6 Lane
iv. Width of the road: 32m+ median

d) NOC for General Alignment and Drawing (GAD) of the major bridge from Inland Waterways
Authority of India (IWAI) has already been obtained. Environment Clearance and Forest
Clearance have also been obtained on 14.11.2023 and 30.10.2023 respectively, Project has
also been approved by Network Planning Group.

e) Proposal was recommended by DGC, Prayagraj via letter dated 28.02.2025.

f)  The scheduled completion date of the project is June, 2026. The proponent further requested
State Ganga Committee for consideration of the subject project for further recommendation
for clearance from National Mission for Clean Ganga. However, date for next meeting of
State Ganga Committee for consideration of our proposal is still not fixed.

O

P
4 Page 1 of 4
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2.

Discussions held

a.

CE (P&DO), CWC, asked clarification on discharge, to which proponent replied that recorded
peak discharge at Chatnag (1970-2020) is 68000 cumec, while peak discharge estimated for
100 years return period through frequency analysis is 66334 cumec. Out of the above, ever
maximum recorded discharge of 68000 cumec at the Chatnag is maximum thus it is
recommended to consider this discharge as design discharge of the bridge.

ED(T), NMCG inquired about the High Flood Leval (HFL), to which the proponent responded
that based on the computed HFL of 88 m at Chatnag, derived from the developed rating
curve for the design discharge of the proposed bridge, and the recorded HFL at Phaphamau
8ridge No. 111 and Chatnag was 88.03 m in 1978 hence, a design HFL of 88.03 m at the
bridge site has been chosen.

CE (P&DO), CWC inquired about the peak afflux, the combined afflux of all bridges in
Prayagraj on the Ganga and Yamuna rivers, and its impact. The proponent responded that,
based on the 2D mathematical model study conducted by IIT Roorkee, there is negligible
afflux after the placement of the bridge, and the peak discharge passes through piers P5 (CH
47.500) and P21 (CH 50.030). Additionally, the proponent highlighted key findings from IiT
Roorkee's report, stating that the computed water surface profile along the axis of the bridge
(upstream piers) without and with the bridge, indicates overlapping profiles. The average
water level is approximately 88.0 m, with a slightly higher level on the right side compared
to the left. A comparison of water surface profiles at 5.0 m upstream of the bridge also shows

overlapping profiles in both conditions, confirming that the afflux is negligible.

On enquiry of DDG, NMCG regarding river behavior/morphological pattern of the river near
the project site, it was clarified by the proponent that river channel is stable for number of
years and the same has been reflected in the report submitted by IIT, Roorkee (Fig 5g of the
report).

ED(T), NMCG sought clarification regarding the plugging of the saddle point mentioned in
the report. He opined that, being a natural depression, it will act as natural reservoir for
storing water during flood season and help ground water recharge/maintain base flow.
Unless it poses risk to the structure, it should not be plugged. The proponent concurred and
confirmed that the saddle point, located 100 meters away from the bridge, will not be
plugged to preserve the original ecology of the river basin.

CE (P&DO), CWC inquired about the use of a coffer dam and emphasized that if deployed,
it should be used for only one pier at a time, ensuring compliance with prescribed conditions.
The proponent assured that the construction activity would be undertaken during the lean
period when approximately 300 meters of active waterway is available, affecting piers P13
and P14. The coffer dams will have a diameter of approximately 12 meters each, with
temporary widening of the water channel on either side to maintain the active flow width.

&
o ; Page 20of4
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The proponent further assured that river flow will not be obstructed by any other means,
thereby maintaining an equivalent volumetric flow of water.

g. CE (P&DO), CWC inquired about the monitoring mechanism that NHAI will implement to
ensure compliance with the submitted Environmental Management Plan (EMP) and the
conditions stipulated in the Environmental Clearance. In response, the proponent explained
that NHAI has an Environmental Division at the headquarters level, headed by an IAS officer,
along with a senior retired forest officer at the state level in the NHAI regional office.
Additionally, the proponent informed that NHAI has sanctioned %6 crores to the ZSI for

environmental monitoring over a period of seven years.

h. CE (P&DQ), CWC directed the proponent to ensure that the casting yard and storage yard
are located beyond the active flood plain. In response, the proponent clarified that the
existing ground level at the casting yard is 89.6 meters, which is above the recorded High
Flood Level (HFL) of 88.03 meters. Therefore, the casting yard does not fall within the active
or entire flood plain of the river.

ED(T) NMCG enquired about the current progress of the bridge to which the proponent
submitted that the physical progress of bridge construction is around 9%.

j.  Proponent was asked to submit written responses to the queries raised above.

k. The CPCB representative directed the proponent to ensure strict compliance with the
approved Construction and Demolition (C&D) Plan during the execution of the project.

I ED(T), NMCG inquired with SMCG-UP regarding the current status of the proposal submitted
to it from DGC. In response, SMCG-UP informed that they have received recommendations
from the DGC, and the proposal has been included in the agenda for the next tentative
meeting of the SGC.

m. ED(T), NMCG inquired with the legal consultant, NMCG regarding the status of the NGT court
case, wherein the proponent was required to comply with two aspects: Obtaining prior
permission from NMCG and Securing consent to operate batching plant from UPPCB.

n. ED(T), NMCG advised both CPCB and SMCG-UP to communicate with UPPCB, emphasizing
that the consent to operate the batching plant and prior permission from NMCG should be
processed independently to prevent unnecessary delays in a project of national importance.

o. Cell members also noted the provisions made in the report for river training works. Cell also
noted that the application for approval was submitted to NMCG on 17,12.2024, and timelines
associated with the construction works of this project.

3. Recommendation of the Cell

Cell recommended the proposal for approval of the competent authority, subject to adherence of
the observations made by Cell members and provisions of the Authorities Notification, 2016.

-
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Cell Members

Shri. Nalin Kumar Srivastava, DDG, NMCG

Shri. Anup Kumar Srivastava, ED (T), NMCG

Shri. D. P. Mathuria, Chief Engineer, P&DO, CWC

Shri. Dinabandhu Gouda, Division Head, WQM-II, CPCB

Shri. Mithilesh Kumar Mishra, Unit Head (Knowledge & Planning), SMCG-UP
Smt. Arpita Kumari, Legal Consultant, NMCG

S

[Z

=

7. Shri. B. Mukhopadhyay, Advisor (Env)
8. Shri. Pankaj Mishra, GM/PD, Prayagraj

GPT Infra Projects Ltd., Kolkata

9. Shri. Amit Tantia, Director
10. Shri. Manab Datta, General Manager (Projects)
11. Shri. Naveen Srivastava, Commercial Manager (Projects), Prayagraj

Theme Engg. Services Pvi. Lid.

12. Shri. B. Mohapatra, Bridge Engineer

Shashwat Structural Solutions

13. Shri. Somnath Ghosh, Design Director

S1

14. Shri. Saurav Bhattacharya, SPA, Kolkata

Others

15. Dr. Anjali, Sci 'C’, NMCG
16. Shri. Manikandan P, PO, NMCG
17. Shri. Samarth Sharma, RO, NMCG
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ANNEXURE RA-3

File No: Pr-12012/12/2024-O/0 ED(TECH) NMCG Dated: 01/05/2025

Permission under section Sec 42 of the River Ganga (Rejuvenation, Protection and
Management) Authorities Order, 2016

Subject: Permission for “Construction of a Major Bridge (3100m) on the river Ganga
under package-2 of Phase -l Prayagraj Southern Bypass (Greenfield) by NHAI
(National Highway Authority of India)” at Jhusi to Naini, Prayagraj

Ref: Letter no. 11015/NHAI/Pkg-2/Southern  Bypass/NMCG/PIU/Prg/35459 dated
17/12/2024

1. Vide letter referred above, NHAI Prayagraj submitted a proposal to the NMCG
regarding permission for "Construction of a Major Bridge of length 3.1 Km to be
constructed on river Ganga under Package-2 of Phase-1 of Greenfield Prayagraj
southern bypass /inner ring road” under Section 42 of the NMCG Authority Order,
2016.

2. The proposal was deliberated upon in 8" meeting of the Cell held on 24/03/2025.
3. From the submissions made by NHAL it is gathered that-

a) The application for approval was submitted to NMCG on 17.12.2024. The
scheduled completion date of the project is June, 2026.

b) Once completed, the road will help ease traffic congestion within Prayagraj city
and provide significant benefits during the Magh mela held every year and Kumbh
mela held at every 6 and 12 years in the city making it easier for pilgrims to travel.

¢) DGC made recommendation for the project on 28.02.2025. Recommendation of
SGC is pending and included in the agenda for the next tentative meeting of the
SGC.

d) The physical progress of bridge construction is around 9%.

e) Design HFL at the bridge site is 88.03 m while discharge of 68,000 cumec is taken
as design discharge of the bridge. There is negligible afflux after the placement of
the bridge, and the peak discharge passes through piers P5 (CH 47.500) and P21
(CH 50.030).
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f) The Project proponent has obtained Environment Clearance, Forest Clearance,
recommendation of DGC, NOC for General Alignment and Drawing (GAD) of the
major bridge from Inland Waterways Authority of India and approval of project by
Network Planning Group.

4. (i) Section 6 (3) and Section 42 of the Authorities Notification, 2016 provides for
according prior approval in certain cases by NMCG.
(ii) Noticing that project authorities submitted their application after commencement
of the work, NMCG in its efforts to curb such tendencies, wrote to the Ministry of Road
Transport and Highways and NHAI vide its letter dated 08.04.2025 and 10.04.2025
respectively for appropriate actions.
(ii)NHAI submitted its reply stating that NHAI shall strictly follow said notification for
the River Ganga (Rejuvenation, Protection and Management) issued vide No. SO
3187(E) dated 07.10.2016 and assured that necessary action will be taken by NHAI for
any willful non-compliance of Gazette Notification No. SO 3187(E) dated 07.10.2016
against the concerned. It further requested for the grant of In-principle approval/NOC
of the National Mission for Clean Ganga for the said project so that NHAI can start
the work before the upcoming monsoon season. Any delay is likely to have huge
financial implications besides time over-run.

5. Having considered the Cell's recommendations, replies received from NHAI as above
and in exercise of the powers conferred under Sec 42 of the River Ganga
(Rejuvenation, Protection, and Management) Authorities Order, 2016, approval is
hereby granted for the “Construction of major bridge of length 3.1 Km on river Ganga,
Prayagraj” subject to compliance of following conditions-

a) The proponent must ensure that the casting yard storage and labor camp yard are
located beyond the active flood plain.

b) No construction activities shall cause any intervention, obstruction, or diversion in
the natural flow of the river at any stage of the project;

c) If any damage occurs in the ecosystem of river or its floodplain zone, proponent
will be held liable for its repair and restoration,;

d) The project proponent must obtain Consent to Operate the batching plant from
the UP PCB and submit the same to NMCG.

e) NHAI needs to make appropriate provisions for the river training works.

f)  NHAI must ensure the monitoring of Environmental Management Plan (EMP)
through its Environmental Division at the headquarters and the regional office at
the state level and must strictly adhere to the approved C&D Plan during execution.
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g) The project proponent shall comply with all conditions imposed by relevant
authorities from time to time, including those specified in the Environmental
Clearance, Forest Clearance, recommendation of DGC and SGC and other No
Objection Certificates (NOCs) obtained.

h) All project activities must adhere to the provisions of the River Ganga
(Rejuvenation, Protection, and Management) Authorities Order, 2016 and comply
with all applicable regulations and court orders.

i) This approval is subjected to recommendation from SGC.

j) The NMCG reserves the right to revoke the approval if any of the above conditions
are violated. The approval further doesn't preclude NMCG from taking action
under EP Act, 1986 if it is established that river health has been severely
compromised during the construction stage.

h{f": ;f\{

A o
a3

This issues with approval of the competent authority. \
E

=
(Anup Kumar Srivastava)
Executive Director (Tech)
To, :

1. General Manager (T), National Highway Authority of India, MoRT&H, Govt of India,
Project Implementation Unit-Prayagraj, 18-C/28-A, Sarojini Naidu Marg, Civil Lines,
Prayagraj-211001

2. District Magistrate, Collectorate Prayagraj, Prayagraj-211002 (UP

Copy to:

1. Project Director, State Mission for Clean Ganga-UP (SPMG-UP), Plot No-18, Sector-7,
Gomti Nagar Extension, Lucknow, - 226010.

Copy for kind information to:

1. PPS to Secretary, DoWR, RD & GR, Ministry of Jal Shakti
2. PPS to Chairman, CPCB
3. PSto DG, NMCG

3
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M Gma" Adv. Aditya Singh <adhivakta.aditya@gmail.com>

Service of Rejoinder Affidavit on behalf of Applicant in OA No. 1250 of 2024:
Bhartiya Kisan Union Purwa through its Secretary vs. Union of India & Ors.

Adv. Aditya Singh <adhivakta.aditya@gmail.com> Thu, Mar 19, 2026 at 12:55 PM
To: gigicgorege.adv42@yahoo.in

Cc: "Shantanu.Chaturvedi" <shantanu.chaturvedi@archeuslaw.com>, Vivek Narayan Sharma
<viveknarayansharma@gmail.com>, dmall@nic.in

Bcc: amit.shukla@lexweb.in

Respected All,

| represent the Applicant in the above-captioned matter pending before the Hon’ble National Green Tribunal,
Principal Bench, New Delhi. Please find attached herewith, by way of service, a copy of the Rejoinder Affidavit being
filed on behalf of the Applicant.

Regards,

Aditya Singh

Advocate

High Court Allahabad
Counsel for the Applicant.

ﬂ Rejoinder Affidavit on behalf of Applicant in OA1250.pdf
8342K


https://mail.google.com/mail/u/3/?ui=2&ik=f87ef327f7&view=att&th=19d04fbf6753a93a&attid=0.1&disp=attd&realattid=f_mmx5a15u0&safe=1&zw
https://mail.google.com/mail/u/3/?ui=2&ik=f87ef327f7&view=att&th=19d04fbf6753a93a&attid=0.1&disp=attd&realattid=f_mmx5a15u0&safe=1&zw

